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CENTRAL ADMINISTRAIIVE TRIBUNAL, ALLAHABAD
Q@ RCUIT BENCH

LUCKNOW

O.A.No, 129/1990

Ram Prasad Aoplicant

Uniconof India & others ResSpondents.

Hon, Mr. Justice U.C.Srivastaw , V.C.
Hon, Mr. A.B.Gorthi, Adm.Member,

(Hon, Mr, Justice U.C.Srivastava, V.C.)

"The applia n;fwho was a casual labour engaged
in the year 1990 ard continued to Work for more thap
120 Jays Wwas taken into the category of decasualised

Casdal labour, AcCording to the applicant, while on

duty on 12.12,89 when he was working between Tilhar
and Banghara Railway Staﬁions,f;a@ hurt as a piece of
stone struck his right eye.As the medical facilities
were not available on the spot he proceeded to
District Hospital Hardoi wher= he contimzed under
treatment upto 15.11.88, ks a result of this imjury
he lost the vision of right eye. The department
3lloved leave on full pay with offect from 12.10.88
to 7.11,88 andg afteq&':lease from the hospital he
resumed the duty on 17,11.88 but he was not allowed
to join. He made representations after representations

_ ] to
but of no avail., AccCording/the applicant he was

entitléd to compensation £or injury but the séme*w$
not given to him.Similarly placed énd even junibrs

to the applicant are continuing in the service but
thz applicant has been retrénched and that too without

any reason,
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2. The respondents(ggseknotzienied the factum of

injury. It vas during th; course of duty y8k that he
suffered the injury and inview of the pleadings it

can safely be gceepted that the injury was caused during
the course of duty and being a casual labour he not

being enttled for medical facilities got himself
admittced in the District Hospital. Theres wWas no reason
intgiving him the suitable job. Not taking him on
dd%y vhide—altaowincatmrs Cannot beﬁustified Elsal L
this applicat;gn is allowed and the respondents are

directed to take back tte applicant on duty forthwith
treating him on continucus duty fromthe date his leave

expired. The applicant will not be paidfsalary upto

g heun et ¢
1.10.91 by the spplicent omd tre appliant will be
Y/

allowed to resume duty. No observation regarding
compensation can be made and the applicant has to

aporoach to proper forum regarding the compensation.
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Lucknov Dateds 18.9.,91



